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(b) if so, the details thereof; and 

(c) whether Governmel a-ve taken 
any decision thereon? . 

T.HE l\!INISTE.R OF LAW, JUSTICE' 
AND COlVIPANY AFFAIRS: (SHRI 
p. SHIV SHANKER): (a) and (b). 
Two committees appointed by the 
Central Government have made re-
commendations on the establishment 
of a comprehensive Legal Aid scheme. 
The first Committee under the Chair-
manship of Shri Justice Shri V. R. 
Krishna Iyer submitted its reports on 
the 27th May, 1973, the second Com ... 
mittee with Justice P. N. Bhagwati 
as the Chairman and Justice V. R. 
Krishna Iyer as the Member submit-
ted its final report on the 31,st. August, 
1977. 

The report of the Krishna Iyer 
Committee is availabl'e in the Library 
of Parliament and the report of the 
Bhagwati Committee was laid on the 
Table of this :House on 23rd Dl€cem-
ber, 19'77. 

(c) The ' Bhagwati Committee's re-
port is being processed by an Inter-
Departmental C,ommittee of Officers. 

Irregularities committed durmg Elec-
tion in Baghpat Constituency 

71. 8HRI K. LAKKAPPA: Will the 
Minister of LAW, JUSTICID AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the number and details of ir-
regularities committed in the course 
of elections in the Baihpat Constitu-
ency durin.g the recent -mid-term poll; 

(b) is it not a fact that hundreds 0 
Harijan voters were forcibly prevent-
ed from voting and in their place 
unauthorised person were allowed to 
vote and amongst them there were 
minors whose photographs were pub-
lished i new papers gueing up be-
ore t.he polling booths; 

. (c) i it also a fact that the com-
plaints made to the Presiding Officer 
-and othe a ho ities w re igno ed; 

(d) if so, what action 
taken in the matter; ~nd 

(e) if not, reasons therefor? 

THE MINISTER OF LAW, JUSTICID 
AND COMPANY AFFAIRS: (SHRI 
P . SHIV SHANKER): (a) According 
to the information furnished by the 
E:ection Commission, in 81-Bhagpat 
parliamentary constituency, at polling 
station No. 99-Garhidullah in 402-
Barnawa assembly segment of the 
aforesaid constituency some mis-
creants armed with weapons ent r .d 
the polling station and unlawfully 
took away 3 ballot boxes ('One used 
2 unused) from the custody of the 
Presiding Officer. The poll at the 
said polling station was decIared void 
and fresh poll was held on the 6th 
January, 1980. 

(b) and (c). The Election Commis-
sion has informed that such allega-
tions have not been SUbstantiated. 

(d) and (e). Do not arise 

He tart of Committee on wor 
Coal Mines Welfare 

Organi tion 

7I-A. SHRI NffiEN GH : Will 
the MinjQter of ENERGY AND IRRI-
GArION' AND COAL be plea d to 
state: 

(a) whether Government have ~ 
ceived the Report of the Committ e 
on the "/orking of the Coal Min WeI. 

I fare Fund Organisation; 

(b) if S'O, the details thereo ; and 

(c) the teps taken by Govenment 
thereon? 
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() . h i 1Jl,ade a 
.umber 01 recommendations~ i~ res~~:t 

Welfare activities, Admm1stratlon, 
financial urc etc. Of.the Organi-
sation., 

tc) The ecommendaUons 
under examination. 

c~ ~.I . 
Shiv_gar, 

zaribagh, 

are 

Dl trict 

. "71 .. B.. R L. P. VERMA: Will 
the Minister of sTEEL AND MI ES 

pleased to state: 
I 

. (a) \vhether C.M-I. Limited, Shiv-
sagar, Distric Hazaribagh has been 
sick for the !'8:St 4-5 yea s and the com-
pany issued notices to he W'orke en 
1st J aJiuary, 980 fo closure () the 
f~l(~tory; 

(b) whether 3,000 worke~s . who 
d en earning their llvelihood 

tller are noW at ~be brinlt ot starva-
iton; 

(c) , whether this facto~ owes Rs': 
80 lakh to the Punjab, National Bank, 

(d) whether the company bas got 
3 300 acrees mica bearing area on lease 
havin~ hundredS of mica mines whicll 

~ . 
are not being exploited due to mlS-

mana em nt; 
(e) whether Government propO~& 

to take over this factory in the public 
interest; and 

( ) i so, whether Go~er~ltn_ent p'~l)
pos to. provid direct/mdlrect 1 eAter 
to about 50, 0 people by handling 
over this factory to Mica Trading Cor-

o rat" 
THE MIN ER OF COMMERCE' 

A D CIVIL SUPPLIES AND STEEL 
AND ~IN S ( I PRANAB 
MUKHERJEE): (a) and (b). The 
position about . ue of notices for 
closure of the factory to the worker: 
oChre tlen Mica Indu tri s Limi-
t d i bein ascertained om the 
S a Government. 

( ) 
or 

r rts 0 m·sm na mant 
had b n· sued by th e-
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partment of Company Aftam to in-
vestigate into the affairs of this 

ompany, but this was It Y by the 
High Court. The details of the liaPi-
itities of the Company would be avai-
lable only on completion of such an in-

stigation. 

(d) The mining lease granted to 
Mis. Ch estien Mic Industries Lim-
te , which expired on 27-4-73 was not 
re w d; but the Company has ob-
tained a stay order :from the High 
Court. 

( ) At present, there is no such 
proposal under consideration of the 
Central GG-vernment. 

(f) Does not arise. 

7I-C. SHR CHITTA BASU: 
SHRI C. R. MAHATA: 

Wi! the Minister of LAW, JlJSTICE 
AND COMPANY AFFAIRS be pleased 
to state. 

(a) whether Government have 
decided to abolish the Special Courts 
already onstituted under an Act of 
Par1i~tnent; 

(b) if S(), the reasons thereo.f; and' 

( c) the number of cases pending 
before such courts and the details of 
the cases p nding. 

THE MINI mER OF LAW, JUSTICE 
AND COi'~ANY AFFAIRS (SHRI 
P. HIV SHANKER): (a) There is 
no p opo al at p esent under consi-
deration of the Government to abolish 
Special Courts set up under the Spe 
cial Courts Act, 1979. 

(b) Does not arise. 

(c) A statement containing the 
requisite information is attached. 




